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tation of the schemes for establishing 
(i) a power alcohol plant, (ii) a sol-
vent extraction plant and (iii) cotton 
spinning mill in the public sector, and 
had to postpone these schemes to the 
Third Five Year Plan; and 

(b) if so, what measures are now 
being taken to make the ,xchange 
available to that Government to ex-
pediate implementation of the schemes 
under the Third Five Year Plan? 

The Minister of Industry in the 
Ministry of Commerce &; IndU&try 
(Shri Kanungo): (a) No Sir. Orders 
for the solvent extraction plant and 
for textile machinery have already 
been placed and part supplies of the 
latter have been received. No iJ_ppre-
ciable foreign exchange is needed for 
-the power alcohol plant as the 
machinery is fabricated in India. 

(b) Does not arise. 

12 hrs. 

SUSPENSION OF A MEMBER 

Mr. Speaker: Calling attention to 
_a Matter of Urgent Public Importance 
~hrimati Maimoona Sultan. 
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Mr. Speaker: Order, order. 

I have rejected that; I haVe not 
;given my consent. 

Mr. Speaker: Order order. 'nle 
hon. Member must resume his seat 
now. 
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Mr. Speaker: Order, order. Will 
he resume his seat or not? 

Mr. Speaker: Order, order. I call 
upon him to leave the House. 

Mr. Speaker: Order, order. The 
hon. Member, if he does not resume 
his seat, will have to withdraw from 
the House. 
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Mr. Speaker: Order, order. I will 

not allow him to make a speech. 

Mr. Speaker: Order, order. I must 
disclose to the House that the hon. 
Member has already alerted the Mar-
IIhal. 
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Shri RaghUDath Singh (Vara.l1asi): 
Sir, I suggest that the hon. Member 
8hould be named. 

Mr. Speaker: I have already done 
that. I haVe asked him to withdraw 
from the House, but he does not com-
ply. Now, I am going to make a deli-
nite proposal if he is so persistent. If 
the leaders and other members of his 
group are not able to control him, then 
I shall have to do it and consider other 
measures. I have also to examine as 
to why that Group should be recog-
nised at all. 
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He cre.ates a situation himself. What 
can we discuss here? 

~<r~'rF.'>~m-~'Ii~ 
~ ~ 'Iifli if iIT'f r :sr'if 'Ii' W'lffi-m 
~ srrfEJlm: 'liT ~r 'liT t I 

I{ ~ 'IiW ~ 

"f.!; ... T "I1<r'Tuif ~"'r 'liT ~ 
'1fT ~ ~ " f~ 'iiI" ~N 
~ f"f11; f;p, f.'I'f f'lillT 
~"I 

The motion was adopted . 
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Papers laid on the 
Table 

II'M hrB. 

Shri Bagri WIU then conducted out of 
the House by the Marshal. 
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12'05 Ms. 

Shri Ram Sewak Yadav and some 
other han. Members then left the 
House. 

Mr. Speaker: Order, order. We shall 
forget all that has happened now. 
Let us proceed to the next item of 
business. 

12,07 Ms. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

TRAIN AccmENT IN ELISABErHVILLE 

Shrimati Mabneona Sultan 
(Bhopal): Under Rule 197, I call the 
attention of the Minister of Defence 
to the following matter of urgent 
public importance and I request that 
he may make a statement thereon:-

The reported train accident in 
Elisabethville and the injuries 
caused thereby to the Indian 
soldiers. 

The Miuister of Defence (Shri 
Krishna Menou): A train carrying 
1600 Baluba refugees from the U.N. 
Refugee Camp at Elizabethville to 
South Kasai had an escort ot one com_ 
pany of 4 Rajputana Rifles. The 
train left the Refugee Camp siding 
at Elizabethville at 13.50 hrs. (Local 
time) on 20th May 1962. After it had 
covered a few hundred yards, a coupl-
ing in the middle of the train appears 
to have given way. The front por-
tion of the train carried on tor some 

distance but was halted when it was 
halted when it was realised by the 
driver that the rear halt had become 
separated. Soon the rear portion of 
the train which had kept moving by 
its own momentum rammed into 
the tail of the front portion which had 
been halted, thus telescoping some of 
the carriages. 

The accident resulted in injuries to, 
34 escorting troops and 50 refugees. 
All those with minor injuries were, 
given first-aid treatment at the siding 
and the remainder were evacuated to, 
the United Nations Hospital in Eliza-
bethville. Examination and observa-
tion at the hospital has confirmed that 
the Army personnel admitted into the' 
hospital were suffering only from 
minor injuries. 

All army personnel except one have 
since been discharged from the hospi-
tal. The one who is left is also pro-
gressing satisfactorily. 

Shrimati Maimoona Sultan: May I 
know whether the soldiers who got 
injured in this train accident are 
entitled to any compensation and, it 
so, through which agency will they 
get the compensation? 

Shri Krishna Menon: 
governed by the ordinary 
gulations. 

They are 
Army re-' 

Shri A. V. Raghavan (Badagari): 
Was it due to any sabotage? 

Shri Krishna Menon: No, Sir. 

12:09 hrs. 

PAPERS LAID ON THE TABLE 

EMPLOYEES' PROVIDENT FuNDs 
(FOURTH AMENDMENT ScHEME 1962) 

The Minister of Labour in the-
Ministry of Labour and Employment 
(Shri Hathi): I beg to lay on the 
Table a COPy Of the Employees' Pro-
vident Funds (Fourth Amendment) 
Scheme, 1962, published in Notifica-
tion No. G.S,R. 683 dated the 5th. 


